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matters concerning indmsiries Irom
wvarous companies including M/s.
Goca Cola Export Corporation

(e) As the Coca Cola Export Cor-
poration m India 1s a branch of the
American company, 1t haz ng Direc-
tors in India The officer of the
Company stationed in Indm for look-
ing after the affairg of the Indian
branch of the company 1s designated
as ‘Maneging Director’ but he 1g not a
member of the Board of Dhrectors ot
the Company

Manufacture of Sophisticated Machine
Toolg in HMT

8985 SHRI SAT PAL EKAPUR
Will the Minster of INDUSTRY
AND CIVIL SUPPLIES be pleased
to state'

(a) ‘whether the Hindustan Machine
Tools has a programme to develop
ultra 'L tad h ‘m
which have no use in this country but
are hkely to have a market abroad;
and

(b) whether these policies are
authoriged by the Government and uf
so0, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLIES (SHRI A C
GEORGE) (a) and (b) The objec-
tives of any research effort are tech-
nological contemporanety, commer-
cial viability end competence genera-
tion Besearch efforts of HMT are
motivated by the same objeclives

Jobs provided to Scientisty registered
with CSIR. and Employment
Exchanges

8086 SHRI M S PURTY Will
the Minister of PLANNING be pleas.
ed to state

(a) whether there has been sny
increase in the number of sclentists
ragistersd with the CSIR and Employ-
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ment Exchanges all over the country,
if s0, thelr number, State-wise;

(b) the number of sclentists who
have been provided wich suitable jobs
during the last two years, year-wise;
and

{c) the steps taken by Government
to provide employment to the remain-
ng scientists?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI VIDYA CHARAN SHUKLA):
(d) and (b) A statement (Annexure
I) giving the information 1s lud on
the Table of the Houset [Placed n
Library, See No LT-0683,75]

(¢) The Government of India are
alive of the problem of unemploy-
ment amongst educatej personsg In-
cluding scientists etc and have been
taking a number of measures from
time to time for improving their em-
ployment opporturuties A statement
(Annexure-II) showing the measures
taken 13 laud on the Table of the
House [Placed mn Library See No.
LT-9663/75)

Funds for Orissa for 1975-T6

B987 SHRI P GANGADEB Wil
the Mimster of PLANNING be pleas-
ed to state.

(a) the amount of funds the Centre
propoge to provide to Orissa during
the financial year 1976-76; and

(b) the development projects on
which these funds will be spent?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI VIDYA CHARAN SHUKLA)-
(a) The amount of Central asgistance
allocated to Orissa iz Rs. 3270 crores
for approved Annual Plafy 1975.76
amounting to Rs 80.25 croves,

(b) A statement showing the pec-
toral distribution of the approved



145 Written Answery VAISAKHA 17, 1897 (SAKA) Written Answers 146

Phan outlay of Rs. B6.26 crores for
Annue] Plan 1976-78 is laid on the
Table of the House. [Placed in Lib-
sary. See No, LT-9864/75]

Recomposition of Development
Couneils

§988. SHRI BHALJIBHAI PARMAR:
Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased
to state,

(a) whether Government proposs to
re-compose the Development Councils
attached to different industries under
DGTD to include the industrialists
from backwerd areas also;

(b) whether vital industries jn the
country are controlled by foreign
firms and Development Councils are
controlled by diplomatg of these
Yoreign firms; ang

(c) whether Government would see
that majority of representation on
these Councils ls that of Indian com-
panies?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLIES (SBHRI B. P.
MAURYA): (a) to (c). Develop-
ment Councils in respect of certain
important industries are constituted
in uccordance with the provisions of
th» Industries (Development & Regu-
lation) Aet, 1851 and the Develop-
ment Councils (Procedural) Rules,
1952. The composition of each coun-
cfl i3 so decided as to include:—

{a) Persons capable of represen-
ting the interests of under-
takings in the industry;

(b) Persong having special know-
Jedge of matters relating to

(e) Persons cspable of represent-
ing the interests of persans
Mmyﬁh the indusiry;

(d) Perscns capable of represen
ting the interests of consu-
merz of goods manufactured
or produced by the indus
try,

Government do not propose to re-
consider the cumposition of the coun-
cils, thu. constituted, before the ex-
piry of their respective terms,

Recruitment and Promotion Ruleg in
N.SIC

8980. SHRI HUKAM CHAND
KACHWAl- Will the Minister of
INDUSTRY AND CIVIL SUPPLIES
be pleased to state:

(a) whether the National Small In-
dustries Corporation’s Management.
New Delhj have not so far revised
their Recruitment and Promotion Rules
in consultation with the recognised
Union and that the Management con.
tinues to follow anti.employeeg policy

in the matter of promotion at al] la~
vels,

(b) whether the National Small In-
dustries Corporation's Management
have avoided framing of a sound Pro.
motion Policy in spite of assurances
given to Parliament and the Bureau
of Public Enterprises; and

{c) if so, the action Government
propose to take in this regard to re-
leve the employees/workers of the
Corporation of the uncertainty about
their future prospects?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL. BUPPLIES (SHRI A P.
SHARMA): (a) to (c). The Recruit-
ment and Promotion Rules of the
Corporation are revised by its Board
of Directors as and when the need
arises and the recognised trade unjons
are consulted by the Management in
appropriate cases.





